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Record of Proceedings

At the outset, the learned counsel for Respondent, CTUIL, sought liberty to
file a detailed reply in the matter.

2. Learned counsel for the Petitioner prayed to list the present Petition along with
Petition No. 316/MP/2023 filed by HPPC on similar grounds.

3. Considering the request of the learned counsel for the Petitioner and
Respondent, CTUIL, the Commission permitted the Respondent to file its detailed
reply on an affidavit within three weeks with an advance copy to the Petitioner who
may file its rejoinder thereon, if any, within three weeks thereafter.
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4. Respondent NRLDC is directed to clearly mark the interface meters installed
at the drawal points of Punjab in the drawing, specifying the system owned by
Punjab STU/discom vs system under ISTS within two weeks.

5. The Petition will be listed for the hearing along with Petition No. 316/MP/2023
on 21.6.2024.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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